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HON, MR, K. MUTHUKUMAR, MEVBER(A)

l.

le

20

1.

l.
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CENTRAL ADMINISTRATIVE TRIBUNAL

ALLAHABAD BENCH 3
THIS, .. 6 .3., DAY (. DECEMBSR, 1004

Original Application No, 384 of 1994

Suresh Kumar,s/o Ram Lal
r/o S.C, Road, Airport
Gate, lzatnager, Bareilly. ~

Shri Hemraj, s/o Bulaki Ram,
r/o village Kunwa Tanda, \
Barellly‘. e so0 e Appljrslx

Ver sus

Union of India, throuch
Secretary, Indian Council
of Agricultural Research,
New Delhi. |

Director, Indian Veterinary
Research Institute (IVRI),
Izat Nagar, Bgreilly, +e+s Responzent

ALONG wWITH

Original application No, 383 of 1994

Harish Chandra, aged about
27 years, s/o Pooran Lal,
r/o Railway Hospital Colony,

Izatnagar, H, No. 5/133, !
Bareilly. eess Applicent

Versus '

Union of India, throuch
Secretary Indian Council of
Agricultural Research,

New Delhi,

Directer, Indian Veterinary
Research Institute(IVRI),
Izatnagar, Bareilly,

eeso .. Reﬁponden ts

\

?ﬁh’ coplicants
versus
\

vsd 0l Agriculturel b . s P3
iINew Delhi, Qub :
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ﬁ (3 Ori~ipal application No, €607 of 1094
1 Prem Singh

S/o arodhya Prasad, Ly e
. , r/o village Ram Nggar Paschimi
o = " Gautis, Post Office Rohelkhang

University, Distt, Bareilly,

2o Suraj Pal
6/0 Ram Chandra,
r/o village Zlam Nagar
! Faschiml Gautia,
Post Oificelﬁéhelkhand University,
_ NDist, Bareilly.
ad

o0 APPLICANES
Versus

l. Union of India
throuch Secretary
Indian Council of Agricultural
Research, New Delhi,

24 Director,
Indian Veterinary Reseaich Institute,
(IVRI), Izatnagar,
Bareiliy. cssess Respondents
2
(4) Oriocinal Application No,506 of 1994
| ' Daya Ram, goed about 25 years

son cf Sunder Llal, r/o village
Naugawa Ghatempur, post end
Teh, Bereilly, Disti. Bareillly

2. Ram Das, aged about 25 years,
s/o Prasadl Lal, r/o village
Ram Nager, P.C, Universiiy,
Dist., Bareilly

3. Chetram aged about 22 years,
S/O Khyall Ram, village
Kunwa Dauda post,Balipur,
Dist, Bareilly,

4, Mohan lal, aged about 24 years,
son of Khyall Ram, village Kunwa
Dauda post, Balipur, Dist, .
Bareilly,

Se Krishna Kumar, aged about 22 years,

s/0 Kundan Lai, r/o Mhalla Ram
Nagar, Post, University Bareilly,
Dist. Bareilly.,

soee Applicants
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Union of India,

through Secreuar Indian Council
of Agrlculturaliﬂesearch New
pelhi,

Director,

Indian veterlnary Research Institute
(IVRI)

Izatnaqgar,

Barf:’.*ll].y °

eeeee NESpondents

Original Application No, 528 cf 1994

Bhawan Prakash

27 years, sj/o Shri Sunder Lal
r/e vill, Naugawan,
Chatampur, Post Madhauli,

Mahenare Fal,

20 years, 5/0 Nand Ram,

r/o halara gost, Maharpura,
Dist, BaF91lly.

Ram Bharcse, 20 years,
S/o Netrem, 1/0 Ram Nagar
Post Unlver51ty,

Dist, Bar91lly o

L B A.Pplicants
vVersus

Union cf India,
throuch Secretary Ministry
of Apflculture Ne” Delhi,

Director,

Indian Veterinary Research
Institute (IVRI)

Izatnagar,

Barelliy.

IR Y RESPOHC! Ef'l'tE

Oricinel Application No,526 of 1004

Shyam Sinch,
aged about 21 years,
s/0 Ram Bharose Lal,

r/o village & Post Sarai Talfi,
Dist, BarELIly. evaine Applicant

Versus

Union of Indla
through Sﬂcretar

Indlan Council of Aaricultural
Research, New Delhi, \\

R ....pa
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Director, %
Incien Veterlnary Researdg Incstitute

(IVRI)
I?a‘tna%a

Pecan REEPDndE}l't,A
Original Ap-lication No, 577 of ]964

Hyrveer Singh

&mn of Sri Ram Bharosey Lzl
resident of village and post
Sarai Talli, Cicstrict Bareilly,

as i FAPPAYICADT
Versus

Union of Indie,

through Secre tary

Indian Council of Agricultural
Research, New De lhi,

Director, '
Indian Veterinary Research Instlitute
(IVR1), Izetnagar,

Bareilly.

eoees HRespondents

Original Applicetiocn No, 362 of 1994

Daya Iiam,

s/c Banshi Lal, -4
R/o vill, Kunwa Daunde,

F.C, Balipur,

Distt., Bareﬂ.ly.

Dorilal,

s/o Nathu Lal,

r/o vill, Kunv.a Daunda
Post, Balipur,

Dist, Bareilly.

e.se0 APplicants

By Advocate shri Shesh Kumar,

Varsus

Union of India,

throuqgh Secre‘t.ary

Indlah Council of Agricultural
Research, New DElh:L \

QXE\" cile PO




A —

PP RGP T N T LT T gy T A—————

PR WIRT T

. T b

’ "

(9)

(16)

2

L1
-8
L"I!
*e
L L]

Directox,
Indian Veterinary Resear

ch

Institute, (IVRI1), Izatnagar,

Bareill\j °

By AdvocatesShri Rakesh Tewari

ana Shri J.,N, Tewari,

Lo

1.

1.

2.

eese Respondents

Oricinal Application No, 882 of 1994

Tej P3l, son of Sri Prem

Ra%f resident of Rocpspur
villa

Barei

Versus

?E, P.C. Bhadsar, Distt.
Ve

Unicn of Indis, through its

Secretary, Ministry of
Agriculiure, New Delhi,

Indian Veterinary Research

Institute, Ilzatnacar, Bareilly

through its General Manager.

The Central Aviation Research
Institute, Izatnagar, Bareilly

through its Ceneral N.an ager

Oricinal Application No, 88C of 1994

s 80 NJPIiCant

esee RESpONOEents

Mahesh Babu son of Ram Bharosey,
resident of village Manda, Tehsil

and Distt, Boreilly,

Cokaran Lal, son of Shri Kishan
Lal, resident cf village Kidauna,
Tehsil amla, District Bareilly,

Raja fam son of Jalim Singh,
recident of Mohalla Bankey
Chhawani, Distt. Bareilly,

Jagdish Prasad, son of Sri Fagir Chand
resident of Chawal Nudia, Tehsil

and Post office Bareilly.

\

«sspb
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Gopal Ram, son of Shri Ehawan
Ram, c¢/o A-869 Rajendre Nagar
P.,0, Izatnagar, Distt. Bare liy.

Nathoo Lal son of India Lal _
resiacent of village~Chawad feh51l ana . R

Post office, Barellly.

Ram Kumar, son of Sri Devi Lal,
resident cf Mohalla Bagh Ahmad All,
pistrict Barellly.,

Munish Bgbu son cf Sri Bahoranlal
resicent of village Rejupur Iosv

Rejupur, Distt, Bareilly.,

Kalloo son of Sri Patras resident
of village Kereli, Distt.
Bareilly,

Dinesh son of Ram Charanlzl,
residen%t of Baarai, P,C., Sardar Nagar,
Tehsil Amla, Bareilly,

Ramesh Chand Pandey, son of
Muk at Bechari Lal Pandey,

resident of village Dhanis,
P,C, Chathia, Tehsil Bahari,
Distt. Bareiily.

esc. Applicants
Versus
The Union of Indila, throucgh
itc Secretary, Ministry of
Acriculture, New Delhi,
The Indian Veterinary Research

Institute, lzatnagar, Bareilly
through its Ceneral iMgnager

e 0 0 Heﬁponl.‘lents

Oricinal Application No, 88] of 1994

Bhagwan Das, son of Sri Ham Swaroop
resident of village Umaisia Saiepur
District Bareilly

R .&pplicant
Versus

Union of Indlia through
Secretary, NMinistry of Agriculture
New De lhi,

A\
Qm:"b A
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Indian Veterinary Research
Institute, Izstnagar, Bareilly,
through its General Mjnager.
a8 cess Aospondents

Original Arplication No, 879 of 1co4

Prakeash Chandre

Son of Sri Ham Das Yadav,

Clazs IV employee, Indian =
Veterinary Research Institute,

lzatnagar, Bareilly,

Sanjeev Kumar, son cf Sri Braj

Nangan Lszl, resident of mohalla
Mirehiatola, P.C. ailab Njgar,

District Bareilly,

Ganga Prasac, son of Sri Nenhalzl,
resident of village Ram Ngagan,
Pacchhim Caunlia, Post University,
Distt., Bareilly,

Ram Pal son of Srl Genga Prasad,
Class-1V employee, Indian Veterinary
Research Institute, lzatnacer,
E-a_rEillYn

Prem Shenker Mauriya, son of
Sri Rem Prasad resident of villace
Ram Nagar Pachchimi Gauntia, P.C,
University, Distt., Bareilly,
cees APplicants
Versus

Union of India through its Secre-

tary, Ministry of Agriculiure,
Neyw De lhi,

The Indian Veterinaery Research
Institute, Izatnagar, Bareilly
through its General Manager

8o e Respﬂﬂden‘ts

Original Application No, 495 of 1994

Mahesh, son of Dwarika Prasad

Suresh Chand, son of Hamesh

A\ ,
%ﬂ\,’ S
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Dinesh Chandé, son of Bhopati Ram
Jaswant Kumar, son of laturilal
Babu Lal, scn of Chottey Lal
Raju, son of Roshan Lal

Mahesh, son of Nibbu Lal

Lallu Singh, son c¢f Malley Ram
Rame sh Chand, son of Ram Swarup,

C/o Indian Veterinary Research
Institute, Izatnagar, District

Bareilly,

eeese APplicants

aAdvecates Sri K,C, Singh

and Sri Dhananjay Singh

Versus

The Union of India, through its
Secretary Agriculture Minlstry
Of India,

The Indian Veterinary Research Institute,
lzatnagar, Bareilly through its General
L’laﬂagern'

Office r-in~charge, Indian Veterinary
Research Institute, Izatnager,
Barellly'.

osse Respondents

By adwocates Sri Rakesh Tewaril
and Sri J,N, Tewari,

Original Application No. 1612 of 1003

Om Frakash, son of Shri Lalji
Prasad, r/o village-Nevada,
Imamabad, Post-Cryoladiya,
district Bareilly,

e & & @ mplicant

Versus

Union of India through

Secretary Indian Council of
ricultural Research, Ministry

of Agriculture, Government of °

India, Krishi Dhawan, New Delhi,

\th\y oo s+ P9
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1.

2.

3.
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Director, Indian Veterinary
Research Institute, Izatnagar,
BaI‘Eill}'.- H

e s RESPONdents
Origingl Application No, 1584 of 1993

Shri Ramesh Chandra Maurya, s/o
Netram, r/o village Choti Vihar
Post- izatnagar, District Bareiily.

Yusuf Khan, s/o Shri Munshi Rhan
R/o village Gaunlia Deds-peer, Post
Haiderpur, District Lgareilly,

shri Chatrapal, s/o Netram, R/o
village Choti Viher Post-Dedapeer
District Bareilly,

Mustar Khan, sﬁo Mahbochb Khan
R/o village Kohani, Post Kesarpur,
District Bareilly.

L B Applicﬂn tS

Versus

Union of India through Secretary,
Indian Council of Agricultural
Research, Ministry of 4griculture
Govemment of India, Krishi Bhawan,
New De lhi,

Director, Incian Veterinary Research
institute Ilzatnagar, Bareilly,

«eeo RESpondents
Origikpl Application No, 883 of 1C64

Virendra Kumar Maurya, son of
Sri Kesari Lal, resident of
village Bihar Khurd, P.O,
Izatnagar, District Bareilly

Lalta Prasad, son of Sri Durca
Prasad, r/o village & P,O,
Sanekpur, District Bareilly,
Mzdan Lzl, son of Sri Mewa Lal,
resident of village Budha, P.O,
Bilwa, District Bareilly,
eees Applicants

Versus

an‘}’ oore s PLO
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Union of India, throuch the
Secretary, Indian Council of
AST icultural Re search, New Delhi,

The Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly(U.F.)
©o éo0 Reﬁmn'dEﬂtS

O;;iginal Applicsticn No, 728 of 1904

ishan Pal, son of Cevina Ram
uorkmg as casuél vorker in
Indian Veterinary Research Institute
Izetnagar, Bareilly, r/o Chhoti
Bihar Khurd Post IZamnGaI,
Bareilly, esss AppPHcant

Versus
Unicn of India through the

Secretary I1.C,A.R Krichi
Bhewan, New De lhi.

Director,
Indian Veterinary Reseazch
Institute, lzetnagar, Rareilly

ses. Rospmrients

Criginal Application No, 725 of 19¢4

Khemchand, s/o Sri Netram

working as casusl labour 1n LV R T
Izetnagar Bareilly, r/o village
Chhotl Bihar lost izatna:.ar, Fareilly

s e A}j}}m&ﬁt
Versus

Union of India throuch
Secretary, Indian Council of
Agriculturael Research
Krishi Bhawan, New Delhi.,

Director,
Indian Veterinary Research
Institute, Izatnagar, Bareilly,

\

ces. Respromients
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Original Application No, 885 of 1994 |

Mool Chand, s/o Durga Prasad
r/o village Bihar Khurd, P.O,
Izatnagar, District Dereilly,
working as casual labour in
I,V.R.,1, Izatnagar.

eeee Applicant
Versus

1o Unicn of Inaia through the
Secretary, Indian Council of
Agriculturel Research, New ;
mlhie -1,-'

2 Director
Indien Veterinary Reseérch :
Institute, Izotnagor, Boreilly, '

oo s v EeswndentS

Original application No, 8856 of 1004

Lo Raja Ram, s/o Lalji{Jatav SC)
R/o village Newada Imamabad P.U.
Kaladia, district Bereilly,

2. Jagdish Chandra, s/o Lochan L&l
(Jatav SC), r/o village Jaferpur :
P,C, Bhajipur, District Bareilly.

3. dncan Lal, s/o Chheds Lal(Jatav SC)
R/o village Milak alinagar P,.OU.
Maujipur, district Bereilly,

o R

4. Serwer Khan, s/o akbar Khan
R/o Tarai Gavtia P,0, Faridpur
Cistrict Bareilly.

esee APplicants

By Advocate Sri M,A. Siodiguil

Versus

iy The Union of India theough the
Secretsry, Indian “ouncil of Agri-
cultural Researchy New Delhi,

2. The Director,
Indian Veterlnary Research Institute
lzatnagar, Bareilly,

es .o i2spondents
By Advocates Sri Rakesh Tewari

and Sri J,N, Tewari,




- (21 Uriginal Application No, 717 of 1994
: | Aaam Autar Maurya, s/o Pyare Lal
b : r/o villagelmanehara,-post cffice
" Phojipur, Distt, Bareilly. 2
| vese APPlicant
Versus
‘ 1. Union of India throuch _
Director Genceral Indian Council
of aAgricultural Research, Krishi
Bhawan, New Delhi,
ot 1
2¢ Director, Indian Veterinary
Research Institute, izatnagar,
Eareilly,
3. Prebhari Farm Adhikari, Indian
Veterinary Research Institute
| izetnagar, Bereilly,
; *e0 e HESpondentS
(22) | Original application No, 850 of 1994
). | Hori lal, s/o Puran Lal r/c
' Gokulpur, post office Sahoda
Tehslil Neerganj, District
Bareilly, voes Abplicant
. Versus
1, Union of India through Director
General, Indian Council of
Agricultural Research, Krishi
Bhawan, New Delhi,
2, Director, Indian Veterinary Résearch
3 Institute, Izatnagar, District
: BC‘IEillY!
_r 3, Prabhari Adhikeri(Farm), Indian

Veterinary Research Institute
| Izatnagar, Rareillly,

-

+see Respondent

(23) Original Application No, 707 of 1594

1 Mool Chand, s/o Nathoo Lal .... Applicant
r/o Jafarpur, T=hsil Sadar
District Bareilly, .

le : _ Versus
Unlon of India through Director,
General, Indian Council of

Agricultural Research, Krishi
Bhawan, New Delhi,

—

S

e ————

- T
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1.

2.

3.

(25)

- sLe Rl 3 et

Director Indian Veterinary Research
Institute, Izatnagar, Bareilly,

Prabharl Farm Adhikari, Indian
Veterinary Research iInstitute
Izatnagar, Bareilly,

esse RESpondents

Oricinal Application No, 467 of j9ac4

Chet Ram, s/o Sri Sumfnerl
r/o vlllag Doswal, post
C{fice Sethal, District
Bareilly.

Hari Shanker s/o Shri Sheo Lal
r/o village dmars:l.ayn post Umarsiaya
District Bareilly.

eees Applicants
Versus

Union of India thrcugh
Director General Indian
Council of Agricultural
Research, Krishi Ehawan,
New Lelhi,

Director, Indian Véterinary
Research Institute, Izatnagar
Bareilly.
Prabhari Farm Adhikari, Indian
Veterinary Research Institute
Izatnagar, Bareilly,
e e RESPOndentS

Original Application No.908 of 1994

Ram Bhagan son of Shri Budh
Sen, r/o v1lla% Khalilpur
C.B. Ganj, District Barei lfl.y

B vocate Shri P K-_| KESh\fap e 0 Applicant

1.

Versus

Union of India through Agrisu-
lture Secretery, Minlstry of
Agriculture, Government of
India Krishl Bhawan, New Llelhi,

\

{)“‘h" .eePld

e e
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2e The Director
Indian Veterinary Research Institule
(I.V.R.1), Izatnagar, Bzreilly(U,P.)
243122, ’

& 3. Shri K.C, Srivastava"
Technical Officer,
Engineering Section,
Indian Veterinary Research
Instituteil.v;ﬁ.l) Izatnegar,
Bareilly (U.P.) 243122,

Z, Incharge Instrumentation
Section, Indian Veterinary Research
Institute(I.,V.R.1), 1zatnagar, Bareilly
(U.P,)243122.
R wsmnﬁntﬂ

By advocates Sri Rakesh Tewari

gnd Sri J,N, Tewari,

(25) Oricinal Application No,595 of 1994

le Virendra Pal, son of Sri Hukam
r/o village Chhoti Bihar, post
of fice Izatnagar, Bareiliy.

2. Dayal Singh Bisth, son of
Sri Harak Singh, resident o<
Shastri Nagar, House No, 20-A
Post Izatnagar, Bareilly.

QY_" L mplican 'tS

Versus

1. Union of India, through Secretary
Indian Council of Research Agriculture
New Delhi,

2 The Dire ctor, Indian Veterinary
Research lns%itution, Izatnagar
Bareilly,

8% The Farm Manager/Line Stock Manager

Indian Veterinary Research Institute
Izatnagar, Bareilly,

\ [ N B I RESPOI'IdEHtS

S
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Oricinal Appli.ation No, G2 of (<94

Lala Ram, ag:d sbout 22 v arc ;

Son of Latz "Shri Dambar lal ) : -

r/o villag. Agrash, Post of{ice
Agrach, District Bareilly,
coo e Applican‘t
Versus

Union of India, thrcuch
Secretary, Indian Council of
Research Agriculture Research
Newv: Delhi,

The Director

Ingien Vetlerilnary Recearch
Institution, Izatnagar,

U.,F, Bareilly,

The Farm Manager (Horticulture)
Farm Section, Indien Ve+tsrinary
Reseerch Institute, Izatnacer
Bareil er

ol iz e IEE sponcents

Original Application No, 37¢ of 1904

Puttu Lal son of Megh Nath
Uman son of Maghan Lzl
Omkar scn of Chhotey Lzl

All residents of village Paharganj,

Post Bihar Kalan, Izetnagar,
Bareilly,

ees. Applicants
Versus

Union of Indie, through
Secretary, (Indisn Council of
Agricultural Research,
New De lhi,

The Indian Veterinary Research
Institute, Izatnagar, Bareilly

\
Q«t\"'

Al

——a R SER— . -
¥ 0

e -

FI|
!.




3.

(29)

ity

2e
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The Farm Manager(Farm Saction)
indian Veterinary Rcscarch
Institute, lzatnagar, Bareilly,

N e

ee+» Responcents

Cricinel applicetion No,245 of 1564 1 ) (it

Hari N_den son of Shri Eadri
Lal, resident of village Gautils
Ram Nagar, District Bareilly,

Sita Ram, son of Narain Des,
r/o village Wakar Nagar,
Sundsresi Post Collectorganj,
Baredilly,

e — A - == = =

——
e — —

Suraj Pal son of Shri Lakhi
recident of villagﬁ Wak ar

Nsgar Sundarasi, Fost Collector
Ganj, Bd:'-’.:.ll&'t

T ——— — -

Jamuna Frasad son of Shri Jwala
Prasad, reeident of village/Fost
of fice Baron, District Bareilly,

j—
P ——

Rajendra Pal son of Shri Hire
Lal resident of village Dharupur
Fost office Mohanpur Thirie
District Bareilly

Dhan Pal son of Shri Ram Chandra
resident of village Fgharganj
Post office Bihar Kala, B_reilly,

eeoe Applicants

Versus

Union of India, through Secretary
Indian Council of Agriculturs
Research New De lhi,

The Director,

Indian Veterinary Research Ipstitution
Izatnagar, Bgreilly

The Farm Manager/Live Stock Manager

Incian Veterinary Recearch Insti-
tution, Izatnagar, Bareilly,

\ »+s+ Respondents

«sspl7
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By Advocate Shri I,M, Kushwaha

e
5

Originel Application No, 119 of 1904

Pratap Singh son of Sri Pocran ) T
Lal ' thy -

Inderjeet son of Sri Jamuna |

Fratap Singh son of Shri Ram-
Prasad.
all applicants are reésident of

villzge Ram Nagar West Gautila
Post Office University Egrellly

District Bareilly,
ceece APF lic antc

Vercsus
Union of lndia throuch
Secretery, Indian Council of
Research Agriculture Research
New Delhi,
The Director,
Indlan Veterlnary Research Insti-
tution, Izatnagar 48, Bareilly.
The Farm Mangger (Farm Saction)
Indian Veterinary Research
Institute, Izatnagar, 48 Bgreilly,

ols sien 18 Spontients

Originel application No.64 of 19094

Jacan Lal son of Shri Ram

Prasad, resident of village

Dhanuwa, Post Uffice Chathiya

District Bareilly, at present

C/o Daya Ram, village Raipur

Chauchury, Post office Izatnagsr

Distirict Bareilly, U.P, vee. Applicant

1.

2e

Versus

Union of India through Secretary
Indian Council of Research
Agriculture Research New Delhi

The Director
Indian Veterlnary Research
Institute, Izatnagar, U.P,
Bareilly,
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3o

By Advocates Shri Rakesh Teward

sian 18 33

The Farp Manager (Horticulture)
Farm Section, Indian Veterinary
esearch Institute, Izatnager
U-Ro Ba:rEillY.

.. «. RespondenZ}

and Shri J,N, Tewari,

24

3e

1.

2

3.

Original Application No, ]81C of ]992

Tata Rem son ¢f Sri Bala Eam
resident of villege and Post
Of fice Tehiya, Bareilly,

esese APplicant
Versus

Unicn of India,
Ministry of iculture,
through Secretary, New Delhi

The Director,

Indian Veterinary Kesearch
Institute, Izatnagar,
Boreilly,

Sri A.K. Singh,

Assistant Administrative Officer,
Indian Veterinary Research
Institute, Izetnagar, Rareilly,

eeee RESpondentS \LG}

Original Application No. 1812 of c2

Vijaipal son of Shri Ram Lzl
Care of Shri Harshpal Singh
resident c¢f House No, 341/3,
Aves Vikas Rajendra Nager,
BarEillY-

eessAPPlicant
Versus

Union of Indiez,
Ministry of Agriculture
through Secretary, New De lhi

The Director,
Indian Veterinary Research Insti-
tute, Izatnagar, Bareilly,.

Assistant Administrative
Of ficer, Indian Veterinary
Research Institute,




19

Izatnager, Bgareilly

@ % 8 0 RE SpOI'ldEn :ts :l

(34) Original application No, ©27 of 164
j il Hari Om Lodhi s/o Shri Tikka ='
Ram, recident of village |
Wakarnagar Sundarasi, Post ;
Office C,B.Ganj, District L
BarEilly. e o e o0 Applicant 1
By 4advocate Shri K,A, mserid :
Versus
1. Union of India through Secretary
Ajricultural Ministry, Government
of India, Krishi Bhawan, New Delhi,
26 The Director
Central Avian Research Institute
iIVRIJ Campus, Izatnagnr! P.0,
zatnagar , District BarEIlly.
3. The Administrative Officer
Central Avian Research Incstitute
(IVRI) Campus, lIzatnager, F.C.
Izatnegar, District BarEJlly.
4, The Officer-in-charge
Enginecering anc Neintenance Section
Central Avian Research lnstitute
IVRI Cempus, Izatnagar P.C. Izatnagar
1 District Bareilly,

1
{

s o0 o HESpondents

—

By advocate Shri Rgkesh Tewari
i and Shri J,N, Tewari,

OR DER (Reserved)
JUSTICE B,C. SAXSENA

This bunch of cases have been filag by the
| ésual labourers of the Indian Veterinery Research Institutie
!

it (for short I.vV.R.I.), Izat Nagar, Bareilly., The cleim of

i‘ QUJL v o ep20
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the applicant is that they have worked in the I.V.,R.1.
over a long spell cf years, though for intermittent
periods end not continuously. They claim that they are
entitled to recularisation and also to be paid wades

equal Lo the emolumente which are paid to the regular

employee of the I.V.H.l. since they allege that they are
discharging similar nature of duties and responsibilities

&s the regular staff working on ldentical posts,

2. J.A. NOo. 384/94 is being treiated as the
leading case and since all the O.As broadly involve the
same questions of facts and law, they are being disposed
i of by a common judgmént. The common juagment will cover
‘ all the U.As,
3. lic do not propose tc indicate the facts of
each O,A but propose to deal with the questions of law
arising kroadly in all the cases.

4o we have heard the learned counsels for

the parties,

9

S The applicants claim that they have bzen
engaged on daily wages snd hasve been given work from
time to time but no appointment letter was issued in
support of ilhe working days of each of the applicant.

They alleged that certificates have been issued and they

e o e —— e i g W o -

were produced at the time of hearing if ihe Tribunal

would require,

-

6e - The applicants based their claim for
regulsrisation on a circular letter incorporating the

provisions of 2 Office Memorand(ms issued by the Ministry

of Home Affairs dat€d 2.,12.66 read with Office Memorandum

—— o ——— —

g dated 9.8.61, copy of this hos been filed as Annexure. -l

to the leading O.A. This circular letter interalia

\th\ « s ap2l
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provides thst casual labourers in Class 1V postis borne
on the regular Establishmenti which are required to be

£illsd by direct recruitment will be made subject to certein

conditions enumerated therein. The conditions interalies,
are thet no cesual labourer not registered with the Employ-
ment Exchance should be appointéd to posts borne on the
regular esteblishment, the casual labourers appointed
throuch Employment Exchange and possessing experience
minimum of 2 years tervice &s casual labourers in the
office/esiaeblishment to which they are sc appointed will

be eligible for -appointment to posts on the regular establi-
shment in that otifice/establishment without any further
rdference to ths Employment Exchange. It was also provided
that the cesuel labourer whc has put in etleast 240 deys of
cervice as casual labourer (inclusing broken period of
service ) during each of tha 2 years of service will ke
entitled to the benefit cf claases (b) and (c) of the said

U,M, For the purposes of absorption in régular establish-

ments,Casuel labourers‘it v.as dixected’should be allowed
to deduct from their actual age ¥ p=2riod spent by them as
casual labourers and if after deducting this period, they
are within the maximum age limit they should ke considered
eligible in respect of maximum age. It was also provided
that the broken period of service which may be taken into
daccount for the purpcses of age relaxation for appointment
in regular establishment should not be more than six months

at one stretch of such service.

Tdi- The applicants also allegea that they are

discharging similar nature of duties by the regular employee.

\
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8. In the counter afficavit, the details with

regard to number of working days of each of the applicants

in the concerned O.As have been shown through e chert, The
said chart goes to show that pome of the applicants has

put in 240 cdays of continuous service in two consecutive
years. The stand of the respondentc is thal for purposes
of regulerisetion of ihe casual labourers and which ar01§3?£
being implemented are contsined in Office Mmorsndum ¥

dated 13.,10.83 issucd by the Ministry of Home Affairs,

Depertment cf Personnel end Adminictrative Heforms as

also & circular dated 29.,3.84 issued by the Indian Council
of Agricultural Research, copy of the same has been anne-
xed as CA~1 and CA=2 to the counier afficavit in the
leading case.

Ge The responcents have &slso annexed copy of
circuler lette:r dated 19.%.90 issued by the Indien Council
of Agricultural Research. ThrOugh Lhe said circular it

hes been indicsted that since all the Institutes under l

which have large farms,- area, casual labourers arz required
to be employad during season to do work of seasonal nature,
being required it was stressed thet objective norms with
regard to the strength of lsbour per acre during crop
season be developed. It was also provided that em§10yment
of contract lsbour as far as possible for the agricultural
farms of the Institutes may also be explored. These dire-
ctions were given by the Finance division of the Incdian
Council of Agricultural Research., The respondents in thefr
counter have indicsted that the applicants and similerly
other casual labourers were engaged from time to time to
do casual nature of duties, the casucl labourers are thus
engaged for specific work in specific period from time to

time and as and when the specific work for which they are

\m .-4p23




L 1]
e
p
G)
we
L1

engaged ic ovar ith2ir scrvices automstically come 1o an
end, The respondents have elso denied thal the applicants

or other seasonal casual labourcrs dischairge the same nature

of work and responsibilities as are discharcged by permenent
staff, It is allegaecd that the nature of work snc cuties

of the twc cstegories is different and therefore, the claix
for 'Equal pay for Equal work' is unfounded anZ unienable.
It has been indicsted that none ¢f the applicantcs are
wOoIrking against sny permanent post nor there are vacsncies
and ths sgplicents have &lso ncl qualified for regularisae-
tion in the light c¢f the provisicns cf the OUifice Memcrandup

and circular lettier Annexure CA-i and CA=2.

1C. In the rejoinder affidevit virtuzlly the

avermente made in the T.A have been reiterated. On behglf

——

of the gpplicants it was urged that since they have worked
fcr%ﬁ intermittent period over = number of years, they
cre entitled ic be considered for regulcrisaticn, The

vatious Uffice emcrandame of the Ministry of Home Affai:s

filed as Annexure 1 to the U.A provides that casusl lahcure
who have put in atleest 24L deys of service as casual

labourers(including broken pericd of service Jduring each i
of the 2 years cf service would be e?}gé led to the benefit

of clauses(b) and (c) of the said/ﬁspnrandum- Cl.(b, &(c)
provices that casual lasbourars ap;ﬁlnted throuch Employment
Exchange and possessing experience of 2 years service 2s
casuel lsbcourers in Lhe office/estsblishment to which they

are so appointad will be eligible for appointment to posts

on the regulsr establishment in that cffice/estsblishment ;
without any further reference to the Emplcyment Exchange. |

In the facts of the present case, none of the applicents

qualify for appointmenti aceinst the regular post in the

\ QB'-\’ o P24




E S 24 e -M\““~r
\r
J ®
Uffice/esteblishments :Ct the responoents,
o - = 5 i " -
1l. The respondents in their counter efficavit

F

L8

distinction in the provisions contained in the aforesaid

have referred toc Annexure CA 1 and Cm.%lhm isnlight'

two orders viz the circuler letters of earlier date filed
ce Annexure 1 to the C.A. The difference lies in the fact
thet by the former circulcrs 240 deys contilnuoOus s2rvice

in 2 consecutive years 1s prcviced whereas, though 24C

deys of service is provided including broken period of

service but the 2 years period is to be computed accordinge

to the seéid circuler from the dete of their registration

s in the Employment Exchange. The agplicants do not qualify

!

for being consicdered for regulcrisation under the provisions

]

of Annexure CAl and CA2 thet since none of them heve put

in 24C days of ccntinuous service in 2 consecutive years.,

12, il was next urged on behalf of the epplicant
thet the respondents have manouvered and have not permitiad
eany of the applicants to complete 24L days of continuous |
service in 2 consecutive years., This alleged action of the
respondents 1is steted to be arbitrary end capricious.
13, A similar zhfontentian was considexed by a
Bench of which 1 was a Member. By the said decision which
was rendered on lE,12.94, 52 O.As grouped together have

} been decided by a common judgment. The leading O.A was

Ii C.A. 1336 of 1993 'Munna Lal and Ors Vs, Union of India &
f | Crs. “e had held in the said decision that on the material

on record we are in no mosition tc adjudicate the plea of

) arbitrariness and discrimination., The same situatiion

obtains in these U.,As alsc, The nature cf the appointment

cf the applicants coes to show that it is &s . seasonal

N
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casual labourers, their engacement was on seasonal basis
to cope up with the extra work lozd which arises for

intermittent period and as soon as the work for the period

‘which they ere engaged over,their services come t¢ cn end
automatically. The respondents have stated that keeping
in view the work load and the exigencies they have taken
care to ensure thet engacement is made snd work is
provided as far as possible tc the casual labourers cn
the basis of number of days put in by ihem.

14. At the Ber the legrned counsel] for the

resgondents cctegoricslly stated bafore us that the respo-

ndents are not engaging any fresh hands as casual labourers

end has resclved not to engage any fresh hends till after

r@€gulsrisation of all the casual labourers who have worked

with them frcm the initiel pericd of inception of the

Institute till date. :
which

15s In our decision in C.A 1336/93 a4k /v'as alsc

by casual losbourers of the I,V.R.l. and C.A.R.I. We have

held that ordinarily in ceses of eppointments on daily
;t wage basis whether breagk in service can be said to be

artificial or not depends upon the facts znd circumstances
of each individual case and is required to be decided on
the basis of evidence adduced and materials placed by the
parties, Such guestions of facts ere normally not cepable
of being decided on the basis of affidavit evidence only.
16, The learned counsel for the applicents in

the various U,As have cif%d various decisions which may be

f noted:

(i) 1988 §.C 517'U.P, Income Tax Deptt
Contingent Paid staff Welfare Associa
tion Vs, Union of India and Ors

\
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(ii) 1¢¢3 S.C 188'Union of Indie and Urs Vs.
Besant Lzl &and Crs.
(iii, 1951 S$.C i117 The Scheduled Csste and Weaker
Section Welfare Associ-tion and another Vs,
tzte of Karnataka.

(iv) 1¢6C(2) U.P.L.B.E.C 1174 and also et pagel347.

17. By €he first decision'U.F. income Tax Depaertment
(Supra), & writ petition under Art. 32 of the Constitution
%8s decided. By the said decision the Supreme Court direct-
ed the respocncents to prepare a scheme on rational basis for
absorbing such emgloyees who have been working continuously
for more than cne year.

18, In the second decision in Union of Indiz and Crs
Vs, Eze2nt Lel(Supra,, it wes held that there was no materia
to indicete thest the respondents thersin were employed on
project work., It was provlded that on comgpleting 12C days
they are entitled to cet saslary as t&mporary employees,
That cecisicn was basad on ithe provisions laid down in
Chepter XXIII of the Incien iiailways Establishment Manual.
No enzloguus provision has been pointed out to govern the
ccnditions of service of the epplicants in the C,As under
decision, The saia decision, therefcrey cannot be used

to any advantage by the spplicants.

12, The last)ﬁggisionS*were cired to support the
submission that the respondents being instrumentalities

of the state ,their action should be informed by reason end
resort to 'thire and fire 'policy would be arbitrsry. Ve do

not think it necessary {0 analyse the various decisions

cited on behalf of the ggplicantis,

\
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A Ey on the yuestion of reguletissticn es is

known, the Hon'ble Supreme Court has in the earliest

oecisions had taken the wview that the cecuel dailf ehplcyee
c1c entitled to bc renulsrised after h:zving put in six
months ef scrvice. In some leter decisicns ihe service of
one yeer wcs considerec necessary for being reguleriseo.
in scmr cth2: subseyuenti cdecisiine instced 01 directing
regularisetion the suthoritics were reguiied ic draw up &
scheme for regularisaetion. The Hon'ble Supreme Court in
som2 later decisions tock the view, the 3 years seryvice
ignoring artificial break for shori periods in the circum-
stences of those cases wes held sufficient for regularissti
on end provided that the regulsrisation he mede irn phases
in accoraance with the length ¢f sé€rvice,
20, The Hon 'ble Supreme Court in some oOther
ceses findinc that the claim for equzl weges &t per with the
reguler employees and for regulerisation involved disputed
question of fect and needed investicetion remitted the
matter to some nominated ccurt cr Tribunel or expert body to
exemine the contenticns reised in the petition bafore it as
also the stand taken by the responcdents on all issues after
providing full oppostunity to the perties of hearing inclu-
ding leading of evidence orel and dccumentary regquired state
Tribunal ox body to maske s report to the Registrar of the
Hon 'ble Supreme Court within a time frameR, After the

\
receipt of such a report the Supreme Court considered the

recomnendation and passed necessary orders, In this regerd,

reference may be made tG the case of 'Bhé@ati Prasad Vs,

Delhi State Mineral Development Corporation',

\
Qe .+ .p28




" ST B e

22, Som? oth:r decisions on the question of

regulorisation deserve to be noted; since they are the

recent and subsequent cdecisions. In the case of 'Delhi

Development Horticultural Employees Union Vs. D2lhi Admini-

stration Delhi and Ors, r@ported in A.I.R 1992 S,C-79, a two
Judge Bench was plﬂﬁ%d to make certain relevant observetion.
it was observed in the said judgment ;-
" this country hes so far not found
it feasible tc incorporate the right
to livelihood as @ Fundamental right
in the Constituticon, This is because

the country has sc far not attained the

capacity to guerantee it, and not because
it considers it eny iLhe less Fundamental
to life, Advisedly, therefore, it has

been placed in the Chagpter of Directive

s e I T —

Principles, Art. 41 of which enjoins

upon the State to make effective provision

for securing the same within the limit of l

its economic cag.city and develcpment,
1 Thus even while giving direction i the

State to ensure the right to work the

Constitution mekers thought it prudent

not to do so without qualifying it,"

k)

23, The other relevant chservation in the said

judgment is " for regularisation there must be regul:cr

and permanent pést or it must be established

thst &slthough the work is of a regular or

Q‘JL’ o+ P29
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permanent nature, the device of appointing and

keeping the workers on ad hoc or temporary posts

A

= ; = has been resorted to, to deny them the legitimate

.end legible benefit of permanent employee. In the

same jucgment, the Hon'ble Supreme Court was pleased

to noie an equally injurious effect of indiscriminete

regular§sation it has been noted:

24,

L @@@EﬁiﬂY of the agencies have stopped
un%Zrtaking casuzl or temporary werks
though they are urgent and essengjf%
for fear that if those who have/emplcyed
on such works are required to be continued

for24u or more days have to be absorbed as
regulzr employees zlthough the works are
time bcunc and there is no need of the
vworkmen beyond the completion of the work
undertaken, The public inter€st sre thas

jeoparadised on both.counts, "

The other decision which needs to be noted

is the decision in the case of State of Haryana and lrs Vs.

Piara Singh and COrs, A.I.R 1692 S.C 213C.

In the said case

in peragraph 23, the Supreme Court made the {ollowing

observationg:=

while giving any dicection for regulé-
risetion of ad hoc, temporary, daily-wagers
eic the court must act with dus care and
caution, It must first sscertain the
reclevent fects and must be cognizant of %
the severcl situations and eventualities
that mey arise on account ¢f such dire-

ctions. A practical and pragmetic view

\%")\- o« .30
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has to be taken inasmuch as every such direction
not only tells upbn the public exchequer, but
&lso hes thz effectl of increasing the cadre
strength of a perticular service, class or
category."
25 In the said cese it was held thet the
High ccurt has acted réther hastély in directing wholesome
regularisation of all such persons who have put 1n one
yeer's service and that too unconditional, In paragraph
1C of the said decision, il was oObserved:-
" ordinerily speaking, the creation end
abolition of & post is & prerogative of
the executive, It is the executive again
thet lays down the conditions of service
subject ofcourse to a law made by the
appropriaste legislature. Thic pcwer to
prescribe the conditions of service cen I
ke exercised elither by makinc¢ the rules
under the provisc to Art, 3C9 of the Consti-
tution or(in the absence 0f such rules) by i
issuing rules/instructions and exercise of
its executive powers, The court comes into
picture only to ensure observance of Fundamental
right, statutory provisions, rules and other

instructions if any, governing the conditions

of service,"

26, Another decision of the Hon'ble Supreme
Court which needs to be noted is a decision by a three
Judge Bench in the State of Punjsb and another Vs,

Surendra Kumar and others reported in 1991 iv S.8,L.T(L)

163. The entire judgment of the High court readsthus ;-

\ 0315\« e+ op3l
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" on the facts and circumstances of the
case, we are of the opinion that the just
end fair order shoula—be—that the petitioners.
who have been appointed part-time baslis should
be continued until the government makes reguler
appoiniments on the recommendations of the
Fublic Sexvice Commission, Manwhile, the
petitionerg will get their salary for the
period of vocetion." o
27 & perusal of the said decision/that
it was urced by the learned counsél for the respondents
therein that the order of the High court can be sustained
on the basis that the Supreme Court has issued directions
for sbsorption of the temporary or ad hoc Covt. servants
on permanent basis in several cases., 1t was argued before
the Supreme Court that if this could be done by the Supreme
Court without assigning any reason, it should be opened
to the High court as well to allow the writ petition in
similar terms, The Supreme Court expressed its inability
to agree.iIt thereaftér proceeded to point out the distinct-
ion between the jurisdiction of the High Court and the
distinction between the power conferred on the Supreme
court under Article 142, It was held that Art. 142
empoviers the Supreme court to make such orders as may be
necessary;
"for doing complete justice in eny case
or maetter pending before it.™" which
authority the High court does not enjoy.

It was 6bserved that ;-

\ 032
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" the jurisdiction of the High court while

~dealing with a writ petition, is circum-

" scribed by the limitation ciscussed and T -
declared by the judicial decisions and it
cennot transgress the limits on the basis
@f whims or subjective sense of justice

varying from Judge to Jucge."

28, In Sendeep Kumar Vs, St:ie of U.P., reported

in 1692 S.C 713, the Supreme Court held ;-
" From the facts placed befors us, it appears
that the scheme under which the petitioners
are working 1s of a very specific natwe,
There 1s no permanent need for the work and
since it is a project for & particular purpcse,
it will not be possible to direct that the

petitioners may be regulerised in service,™

29, The Supreme court again reiterated its 1
aforementioned view in 'Karnataka State Private Cbllegéﬁ*
Stop Cap lecturers reported in J.T. 1992(1) S.C 373,

30, As noted herelnabove, one of the pleasraised
on behalf of the applicants was that th® respondents have
not permitted the applicants to complete the eligibility
leid down in Annexure CAL and CA2, The Supramz Court in

'Plara Singh's case (Supra) has made a very relevant
Observation:-

" This is not a case, we must reiterate, where

the Govt, has failed to iake any step for
regularisation of their ad hoc employees

working over the yeers. Every few years they

have been issuing orders providing for

'“'
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regularisation, In such a case, there 1is

no occasion for the court to issue &any dire- - .=

cticns for regularisation c¢f such employees

more particularly when none of the conditions

piescribed in the seid orders caen be said to

be either unreasonsble, arbitrary or cicscrie

minatory, The court cennot obviously help

those who cannot get regularised under these

oivders for their failure to satisfy the

condition prescribed therein. Issuing gemeral

decleration ¢f indulgence is no part of our

jurilsdiction, In case.of such persons, we can

only observe that it i1s for the respective

Govts tc consider the feasibility of ¢iving

them appropriete relief, paerticularly in

cases where persons have been continuing over

a long numbter of years, and were eligible and

qualified on their date of ad hoc appoihtment

and further whose recorcd of service is sétisfa-

ctory."
31, ~In the light of the discussiion hereinsbove,
since we do not find that the provisions contained in
Annexure CA 1 and CAZ2 can be said to be either unreasonsble,
arbitrary or discximinaécry, Lhe provisions of the said
annexures must be allowed to govern the question of regula-
risation oi the casual lcbourers of the Institules in
question including the applicants in these U.As,
3<. A recent decision cited by the learned
counsel for the respondents may alsc be noted. The said

decision is ky the Apex court in 'Madhyamik Shiksha Parishad

Vs, Anil Kumar, reported in 1694 L.I.C 1197, A p-rusal of

\ Qe :p34
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the decision shows thet the resgpondents thereto hacd been

engaged in the ycar 1986 b} the appellent for the work of
pieparing certificgtes to be issued to the successful
cc.ndidetes ¢t the exemination conducted by it. Ths :2spo-
ndenls werc being paid bastly &t the rate of R,20/- fou

L 00 cerrificates. There was a backlug of certificatec

10 be cleaiec and Lhe respondznte werc enceged to clear
that backlog on payment of ad=-quantum. The backlog hek¥inc
Leen clecarcsd, the services of the respondents were nct

eontinued, the respondents filed a writ petiticn and the

High court was pursuaded the view that the respondents wvere

czsual workmen who had completed 24C days of work and for

other reascns held that discontinucnce of theilr services

wes not legal and they were entitled to reinstatement, The

e ——— R | —

= R

Apex court held that the completion of 240 deys of work dces|

not under the Industrial Dispmfe Act import the right to
regularisstion, Il merely imposes certain obligation upon

the employer st the time of terminetion of service, It

further held that it 1s nct eppropriote to import anmd apply

that snology in en extended or enlarged form. In the said
Case the Apex court alsc held that since there was no

sanctloned post in existence to which the respondents cculd

be sald to have b2en appointed, the order for their reinstatd

ment could not be upheld, It was also held that the
assignment was an ad hoc one which anticipatedly spent
ltself out and therefore, it was difficult to envicsege for
them the status of workmen on the anolegy of the provisions
of the Industrial Uisputes Act importing the incidenis of

completion of 24C days work.

%r}lr‘ .o ¢p35
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33% Re ference to the above decision is relevant

and meets the plea taken on behalf of the respondents that

s

on completion of 24C days the applicants are entitled to

1

regularisation, The respondents have very clearly indicated

that the applicants were engaged as seasonal casual lsbourers

on completition of their work for which they were engaged,

i

their services autometically came to an end. The resgondents

have also denied thaet the applicanis can be termsd as workmen |

- e

under the provisions of the Industrial Disputes Act. Since
no sanctioned post is in existence, we think that it would not
be advisable to direct regulsrisation of the epplicants A
3 against reguler posts., More so, since admittedly, the
applicants on the basis of their number of days of working
do not fulfil the eligibility for regularisation lays down
in Anexure CAl and-CAE to the counter affidavit.
34, On a2 conspectus of the discussion hereinabove, |
the U.As are devoid of merit, The pleas raised on behalf B
of the applicants has been held by us to be untenable, The |
O.As are accordingly dismssed., The parties shall bear their
. oﬁn costs. Such of the applicants whose services came to {
‘t en end on completion of the work of the project for which
1 _ they have been engaged but by reason of the interim order
~ they hgve been allowed to continue will heve no right to
continue, The interim order was subject to the decision of Bl

i the O.A and since the O,As are being dismissed, the intezim ||

gl

rder if any, stands vacated., Copy of this common judgment

shall be placed on the file of each of the O.As which have
been clubbed together and have been dighosed of by this

common judgment, , e | O i

.
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